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ANNOUNCEMENT RE
MENT BUSINESS

GOVERN-

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI K. RAGHURAMAIAH)
: Mr. Vice-Chair-man, Sir, with your
permission, [ rise to announce that
Government Business in this House during the
week commencing from 18th August, 1969,
will consist of :—

(1) Consideration of Statutory Resolution
by Shri Pitambar Das and others regarding
disapproval of the Banaras Hindu University
(Amendment) Ordinance, 1969, and
consideration and passing of the Banaras
Hindu University (Amendment) Bill,
1969.

(2) Consideration of Statutory Reso-
Iution by Shri Sunder Singh Bhandari and
others regarding disapproval of the Central
Sales Tax (Amendment) Ordinance, 1969
and consideration and return of the Central
Sales Tax (Amendment) Bill, 1969, as
passed,,by Lok Sabha.

(3) Consideration of Statutory Reso-
lution by Shri Pitambar Das regarding
disapproval of the Gold (Control)
Amendment Ordinance, 1969 and
consideration and passing of the Gold
(Control) Amendment Bill, 1969, as passed
by Lok Sabha.

(4) Discussion on the Resolution to be
moved by the Minister of Home Affairs
seeking approval of the Proclamation in
relation to the State of Bihar.

(5) Consideration and passing of the
following Bills, as passed by Lok Sabha :—

(i) The Criminal and Election
Laws (Amendment) Bill, 1969.

(ii) The Delhi High Court
endment) Bill, 1969.

(Am-

SHRI M. P. BHARGAVA (Uttar Pradesh) :
I would like to draw the attention of the House
to the two Reports of the Industrial Licensing
Committee. They are matters of urgent public
importance and I would have expected that the
Minister of Parliamentary Affairs Would have
provided some time for their discussion. But I
am sorry to find that it is not there. Now, we
are ia the penultimate week of the session. In
the last week it will be impossible to find time
for a discussion of these Reports.
Therefore,
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I want to press through you, Sir, that time may
be found for discussion of these two Reports
of the Industrial Licensing Committee.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : I would like the Minister of
Parliamentary Affairs. to take note of it.

SHRI K. RAGHURAMAIAH The
Ministry concerned is examining these two
Reports and perhaps the discussion could be
arranged after that examination is over.

RESOLUTION RE DIVISION
OFINDIA INTO FIVE
ECONOMICALLYAND

ADMINISTRATIVELY VIABLEZONES—
contd.

SHRI K. CHANDRASEKHARAN : Mr.
Vice-Chairman, Sir, to continue and take up
the thread from where I left, I would like to
dwell in brief on the controversy that has arisen
in the course of the discussion on this
Resolution as to whether we should change the
basic pattern of governmental administration
that we are having in the federal set-up
schemed by the Constitution and have a unitary
pattern. Doubts have been expressed by some
hon. Members as to whether the difficulties in
regard to the seeds of disintegration that have
been discovered ia the system in which we find
ourselves are not on account of the federal set-
up. That again, according to me, is a wrong
conclusion. In a country like India with a large
area, with a number of languages, with
different sorts of cultures based on those
languages, it will be impossible for any unitary
system to succeed unless we envisage absolute
dictatorship. That would mean the complete
destruction of the democratic system to which
we are wedded. Therefore, the main scheme
that is found in the Constitution of this country
with the Central Government and the State
Governments working within a federal set-up
is undoubtedly a scheme best suited to the
conditions in this country,

It is not correct to state that it is on account
of the federal set-up that the difficulties that
we are experiencing today have grown. As |
have already stated, it is also not correct to
state that these difficulties are on any account
due to the linguistic reorganisation of the
States that we had in 1956. One of the main
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reasons as to why the disputes and
differences have grown in this country
is that the persons who are in charge of
the administration have not grown
themselves tall enough to meet the
situation and see that there is a
solution The persons in charge of the
administration have always avoided
the issues, they have always tried to
bring in solutions of expediency for
the moment, and when that moment is
past, we find that there are greater
troubles, greater differences and more
serious disputes We had the difficulty
in Assam from the very day of the
Constitution That was the reason why
probably the Constitution itself
provided for certain different sort of
administration in regard to the hill
areas of Assam The hill people of
Assam were not satisfied with the
scheme adumbrated in the Constitution
and the disputes grew as time passed,
and in a state of compulsion,
Parliament had to pass legislation
enabling a State within a State to be
formed I was one of those who
opposed the formation of a State
within a State But then the legislation
having been passed, the hill people's
State as an autonomous State within
the larger State of Assam is going to
come by the subsequent legislation
that has to be brought forward. And
very serious thinking is made by other
disputed areas and people in those
areas of this country as to why the
pattern that has been adopted for
Assam should not be implemented for
those areas to resolve those disputes 1
am particularly having in mind the
very serious differences that have
grown in the matter of the
administrative set-up for Telengana
Telengana has become a very highly
controversial issue and so far as the
people of the Telengana region in
Andhra Pradesh are concerned, as you
know better, it has become a very live
issue, an issue of life and death
struggle They feel it impossible to
submit to the State Government of
Andhra Pradesh including the
Telengana region Therefore, the
demand has come that there should be
a separate State of Telengana For the
last seven months, I understand, not
one single student in the schools and
colleges in the Telengana region of
Andhra Pradesh has attended the
institutions It is a very, very serious
position There have been a number of
police shooting and large number of
deaths There has been destruction of
property. There has been a sort of
paralysing of the administration
particularly in the rural areas of the
Telengana region of Andhra Pradesh,
and yet what has the State Government
of Andhra Pradesh or the Central
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Government done to resolve these dis-
putes ° It is true, Sir, that the Prime
Minister and the Home Minister at one
stage had gone to Hyderabad It is true,
Sir, that some attempts were made to
contact representative leaders of the
Telengana region most of whom today
are under  preventive detention
Attempts are made to create a second
line of leadership for Telengana and
make it appear as if that is the
leadership of the Telengana region But
so far no serious attempt has been
made by either the State Government
of Andhra Pradesh or the Central
Government to call together the re-
presentatives of the Andhra region and
the representatives of the Telengana
region and make them sit together
either before the Prime Minister or the
Home Minister and see that there is
some sort of solution for the very
serious differences that have arisen
between the Andhras and the
Telenganas of the Andhra Pradesh
State

I would submit, Sir, that if this sort
of course had been adopted by the
Central Government, probably a
solution could have been found But as
if it is a lone issue, the Telenganas are
talked to separately and the Andhras
are talked to separately and we find
that there is no solution to the problem
I should think, Sir, in the conditions in
which we exist today, in some of the
regions of this country we may have to
consider some sort of autonomy for the
areas concerned, may be a separate
State, may be something less than a
State But certainly something will have
to be done in regard to these regions |
would particularly name these troubled
spots or the possible troubled spots, as
the Telengana region in Andhra
Pradesh, the Rayalaseema region in
Andhra Pradesh, the Vidharbha region
in the Maharashtra State, the city of
Greater Bombay in the Maharashtra
State Unless some sort of
administrative set is possible of
exploration and implementation for all
these areas in due course, I have no
doubt that in these areas there will be
further forces of disintegration at work
and the disputes and differences would
grow from these regions and spread
themselves and try to engulf other
regions and other peoples That is one
of the solutions that I suggest so far as
the problem of disintegration is
concerned,

Another thing, Sir, which I have not
been able to understand is why some
of these former 1-rench possessions
and Portuguese possessions in this
covntry should remain separate as
enclaves within
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[Shri K. Chandrasekharan] a particular,
well-defined region in the State where they can
be fitted into a common administrative
enclave. But they are kept as sepaiate
administrative enclaves and the difficulty is
that there is no real integration between the
former French-owned areas and the former
Portuguese-owned areas.

A third point that we will have to seriously
tackle is the question of boundaries as between
the various States in the country. Some
boundary disputes arose in the wake of the
implementation of the proposals of the States
Reorganisation Commission and we tried to
solve them in certain areas. But in other areas
we did not make a serious attempt to find
solutions. And today, particularly as between
the States of Mysore and Maharashtra, there are
very serious differences as to which area should
be included in the Mysore State and which area
should be included in the Maharashtra State. In
spite of the fact that a Commission was
appointed to go into these disputes, we find that
no serious effort has been made by the Central
Government for finding a solution to the
problem of boundary disputes as between the
States of Maharashtra and Mysore. If these
boundary disputes are left as they are, the
differences will grow, and my apprehension is,
Sir, that the pattern of these boundary disputes
would come to exist in areas and as between
peoples where there are at present really no
boundary disputes. It is, therefore, necessary
that one should be able to look into these
boundary disputes also. I have no solution to
offer except that these boundary disputes can
be resolved only after taking the village as a
unit. Unless the question of these boundary
disputes with the village as the unit, as was
suggested in at least one of the reports of a
Commission that went into this aspect with
regard to some other areas—I refer to the
Commission headed by Mr. Patas-kar—is
solved there will be no genuine and acceptable
solution to the disputes regarding boundaries.

One other important thing that requires
tackling, so far as preventing disintegration is
concerned, is economic uplift of the nation as
a whole. In spite of the fact that there have
been three major Plans and two or three
Annual Plans thereafter—we are now in the
first year of the Fouith Five-Year Plan, it is
almost disgraceful to find that the differences,
particularly on the economic plane, that
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exist to-day are wider and greater than the
differences that existed at the moment the
country attained independence. The mixed
economy that we tried, the building up of the
private sector side by side with the public
sector, encouraging the growth of the private
sector with large amounts of  public funds
diverted to the  private sector, has to an
extent failed and it is necessary for us to
realise this failure. In spite of the fact that we
have had rather illustrious ~ chairmen for the
Planning Commission, itis a lamentable fact
that the Planning Commission even in regard
to the Fourth Plan has not been able to make
any revolutionary  change in the pattern of
the Plan and the pattern that We adopted for
the First Plan continues to be, by and large,
the pattern for the Fourth  Five-Year Plan also.
It is absolutely necessary that there should
be some re-thinking in regard to the private
sector. I have no doubt that the private sector
should not be encouraged,  that public funds
should not in any manner be diverted to the
private sector, as if private sector is part of the
Plan and, therefore, Plan funds have got to be
diverted to the private sector also. It is only
the growth of the private sector that has led
to the creation of big monopoly houses in this
country and it is because of the creation of big
monopoly  houses that the  entire industrial
investment  and finances  invested in this
country are controlled to-day by the private

sector and not by the public sector or the
Central Government or the Planning
Commission.

The two things that the nation requires to-
day are the implementation of land reforms and
large-scale industrialisation. In spite of the fact
that the Planning Commission has been stating
so much about the land reforms during the
three Plan periods, and the State Governments
have been trying to do something and the
Central Government has been tiying to aid
them, the final picture, if drawn to-day, will
show that there is really no effective
implementation of land reforms at all. Where
has ceiling been seriously implemented ?
Where has ownership of land changed from the
non-cultivating landlord to the tiller of the soil
? We have had Peasants' Days and Tillers'
Days. But the overall effect of the land reforms
that we have implemented during the last about
17 years is only that the tenant has had some
relief in the matter of the contract rent that he
was paying, and now he has only to pay some
sort of a reduced,
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fair rent. Unless we are able to industrialise
the country as a whole and unless we are able
to see that land reforms are implemented in
the quickest time and in the fullest measure,
the feeling of despair, the feeling of
desolation, the feeling that the country is
disintegrating will grow more and more in the
nation and will engulf the youth of this nation.
There is large-scale unemployment and
under-employment, particularly among the
educated youth in this country. Unless we are
able to work land reforms and industrialise
the country, and face these two things on a
war-footing, if necessary, the country will
disintegrate itself and disappear; nobody will
be able to save it.

There have been no doubt fissiparous and

separatist  tendencies and these tendencies
have also to be tackled on the j political
plane. Itistime, Sir, that we had some sort

ofa political polarisation |in this country. 1|
am of the view that the j country has got to
divide itself between j the Right and the Left.
And if this country has to  improve, °f this
country has to stand by itself, if this countiy
has to face the problem of disintegration,
the Left forces have got to consolidate and
unite and take an ultra-Left outlook so far as
the politics of this country is concerned. I am
sure that the political parties and the political
leaders in this country would be able to turn
their tasks to the nation's advantage.Thank
you.

SHRI M. P. BHARGAVA : Mr. Vice-
Chairman, Sir, I am really very grateful to my
friend, Shri Sitaram Jaipuria, for bringing this
Resolution before this House. It has given an
opportunity to this House to highlight the
problems facing the country. Fourteen lion.
Members have taken part in this debate and
have dealt with various aspects of this Resolu-
tion, according to their own ways of thinking.
I personally feel that too many ideas have
been mixed up in the Resolution, and unless
we deal with each idea separately, we cannot
come to a decision about the operative portion
of the Resolution.

The first idea in the Resolution is that there
are fissiparous and separatist tendencies
prevailing in large parts of this country. The
second idea is that the country is slowly
disintegrating. We have to find out whether
this is true or not. Ifwecometo the
conclusion that this is true, then we
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have to think of the steps which are necessary
in that direction. The third idea is whether the
country has been able to get an efficient, able
and clean administration after independence,
after the country became a Republic. If in the
examination of that question we find that
certain changes are necessary in the
administration, we have to think of the
possible ways of bringing about such
changes. The fourth idea is whether India
should be governed through so many States,
as it is to-day, or it should be governed
through five zones, as indicated in the
Resolution. Finally, the fifth idea is how best
the country can be administered as a whole,
whether the Centre should be strong, whether
the States should be strong, whether there
should be more centralisation or there should
be more decentralisation. These are the five
ideas incorporated in this one Resolution by
Mr. Sitaram Jaipuria.

I shall try to deal with each of the prob-
lems. We have to have a bird's eye-view of
the administration since independence. When
independence came to India in 194.7, India
was not a united urit. As is well known, there
were over 500 States which had their
separate administrations. There were Union
Territories. There were Part A States, Part
B States and Part C  States.

I must pay a tribute to the maker of modern
India, Sardar Patel, who, through his ingenuity,
through his foresight, through his strong
handling of the situation, through his
mastermind, tried to knit the various States into
an integral unit of what is called India.  And
then he gradually took up the various
questions of the different types of States then
existing in India. But for his efforts I do not
know what would have been the shape of
things in this country today. That was
between the period 1947 and 1951. Then
the Constituent Assembly drew up a Consti-
tution for this country and we adopted it. The
Constitution makers had in their mind that
after the country became a republic it would be
able to have a good, clean, efficient,
administration and the development of the
various parts of the country would be on a
uniform basis and all those things which
could bring fissi-parous tendencies would be
removed and the people would feel that they
were part of the country and that the
development of the country meant their own

development. In those days, after the
attainment , of independence, the country
was fortu-I nate in having at the helm of

affairs that
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[Shri M. P. Bhargava] beloved Prime
Minister, Shri Jawaharlal Nehru. He was so
popular with the masses, his voice was so great
and effective throughout the country, that
whatever he said was law, whatever he wanted
the people responded to it, and whatever lead
he gave the country, the country ungrudgingly
accepted it, and it looked that things were
moving very smoothly during the period
1952—1962 because Pandit Jawaharlal Nehru
was at the helm of affairs. The weakness of our
administration and the hollowness of our
preparedness towards external attacks came to
light when the Chinese committed aggression
on India in 1962. And therefore, for the first
time the people of India began to think whether
the policies which we were following were
correct, whether the line which we had taken in
regard to our relations with our neighbours and
friends and with all the countries arround the
world, was correct. That was the first occasion
when the people applied their mind to the ne-
cessities and needs of the country because for
fifteen years before 1962 nobody bothered
about anything because every Indian felt that
his interests were safe in the hands of the Prime
Minister, Pandit Jawaharlal Nehru. Before
independence the Congress was committed to
the formation of States on the basis of
language. For some time the people resisted
that this idea of a division of the country on
linguistic basis should not be taken up till
things had stabilised, till the country had made
a certain progress. But the forces became so
great with Shri Potti Sriramulu sacrificing his
life, that the Government of India was forced to
take steps towards a redistribution of the
country on the basis of language. That process
continued up to 1957. I need not go into what
all happened during those days for demanding
linguistic States because that is too well known
a history. But did that solve the problem of the
country? My reply is, No, it did not solve the
problem." If the formation of linguistic States
was a solution, if it was the only solution for
the administration of this country, then, we
would not have noticed today all that is
happening in Telangana. The people of
Telangana and Andhra both speak the same
language. They are people of the same soil.
Then, why this clash ? I must say that this has
happened because we are not true to what we
say. That is the only reason why all that is
happening in Telangana now. I am not
disclosing any secret if I give a little personal
touch to the problem. After the States
Reorganisation Commission had given its
report, as Mem-
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bers well know it, the report was that the
Telangana region should have the option to
remain as a separate State and to reconsider the
issue of joining the Andhra State after a certain
number of years. And that was being
considered by the Working Committee. The
Working Committee deputed Mr. S. K. Patil to
g0 to that region and find out the wishes of the
people. And he went there with all the fanfare
and came back and gave a report that if a se-
parate Telangana State was not formed there
would be bloodshed in the Telangana area and
the people would not accept the verdict. I had
just returned about that time from America
after attending the United Nations General
Assembly session. The Prime Minister called
me and said, "Bhargava, I want to give you a
very delicate task. I want you to go to
Hyderabad, go round the Telangana area and
without making any publicity give me a report
about the wishes of the people of Telangana
regarding their joining or not joining the bigger
State of Andhra Pradesh." I went to Hyderabad
and posed as if I had brought a research
problem from America to be handled by the
Regional Research Laboratory, Hyderabad, and
the Osmania University. That was what I
pretended to be doing. And then quitely I took
a car from one of my friends and for three days
I continuously toured the districts of
Telangana. In that period I must have met no
less than two to three thousand people
representing all shades of opinion in the
various districts of Telangana. And my own
impression was that the people, by and large,
were not interested whether they were
governed in a separate Telangana or whether
they were governed within the State of Andhra
Pradesh or even whether they were governed
from Delhi direct. So, it is the politician's game
which makes problems and unmakes problems.
I have full faith in my countrymen. They are,
by and large, a very sensible people. They can
decide for themselves what is good for them
and what is bad for them. The complications
arise only when the politicians, for their own
interests, for their own personal motives,
misguide the innocent people of India, whether
it is in West Bengal, whether it is in Andhra,
whether it is in Kerala, or whether it is in my
own State of Uttar Pradesh. It is always the
politicians and the game of power politics
which bring complications. So I was talking
about Telangana. I came back and gave a very
short report : 'Panditji, I have gone through the
entire assignment you gave me and my own
impression is, nothing will happen if Telangana
is merged with An-
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dhra. What I would like is—and that is the
feeling 1 have got,— that safeguards should
be provided for the development of those
areas and for keeping the political entity of
that area. It should not be under-represented
in the administration; it should not be under-
represented in the services. The development
should be on an equal basis, not that the
resources from Telangana are used in Andhra
or nce-versa. It should have a fair deal. That is
the only safeguard I would like to provide and
I can assure you that there will not be a drop
of blood on that issue'. I am happy to tell the
House that Telangana was merged in Andhra
and not a drop of blood was shed. Now where
did the trouble start? A gentlemen's agreement
was arrived at between the representatives of
Andhra and Telangana and if I remember
aright, Mr. Akbar Ah Khan, who is in the
Chair, will bear me out, that there were four
representatives from Andhra and four from
Telangana who signed that what is called, the
gentleman's agreement and the clauses in that
agreement, if my memory does not fail, were
that if the Chief Minister is from Andhra, the
Deputy Chief Minister will be from
Telangana and vice-versa. That was one of the
clauses The second clause was that the
development of the Telangana area will not be
neglected. Unfortunately in the years to come,
these clauses in the agreement were not
implemented except for a brief time when
during the regime of Mr. D. Sanjivayya, Mr.
K. V. Ranga Reddy was the Deputy Chief
Minister. Thereafter, all these years, they have
not cared to give a Deputy Chief Minister for
the Telangana area, what to talk of Chief
Ministership. That is one of the causes of the
resentment. The other cause is, the services
which I mentioned. People from Telangana
have been seen that they have not got their
dues in the services and most of the positions
which should, according to the population
ratio of 60 : 40 go to them are being denied to
them. That is another cause. The third is about
the development of the area. The development
of the area has not been to that extent which
should have been according to their resources.
That has taken the shape of things in the form
of resentment. Now what happened? It started
as a small incident in a university election and
the students and the Government servants
became involved in the whole agitation. When
this agitation was started, if the Central
Government and the Government of Andhra
had acted in time and quickly, and convened a
meeting of the representatives of both the
regions and tried to find a solution within the
Andhra re-

[14 AUG. 1969]

of India into fie Zones 4210

gion, I have not the least doubt that a solution
would have been found.

SHRI K. P. MALLIKARJUNUDU
(Andhra Pradesh) : It was done.

SHRI M P. BHARGAVA : I know what was
done and what was not done. If vigorous efforts
were made, things would not have happened
like this but unfortunately a free hand was
given to the Chief Minister and things are
taking shape from bad to worse. Things have
come to a stage to-day that nothing short of a
separate Telangana may satisfy those people. 1
am against small States and that is why I have
stood up to support the Resolution of Mr.
Jaipuria.

I was talking about 196a. After the Chinese
aggression Pandit Nehru was not keeping well
and things, in my opinion, became out of
control of his hands after 1962. Then came his
unfortunate death in 1964 and most vital things
happened, which, according to me, has brought
us in a reverse gear. What [ mean is the party in
power at Delhi has the absolute right of
choosing their leader who becomes the Prime
Minister and then the Centre has its hold on the
States. After the death of Pandit Nehru, the
process had reversed. Instead of the central
party having the absolute power of [electing its
leader, the Chief Ministers of the States were
brought on the scene to choose a new leader.
That was very wrong and when the Chief
Ministers were brought on the scene, everyone
wanted his pound of flesh after the elections
from the Prime Minister. It was a coincidence
that the Congress Party in the Parliament in
Delhi wanted Lai Bahadur Shastri to be their
leader and the Chief Ministers of the States also
wanted him. It was just a coincidence because
Shri Shastri was the obvious choice, according
to me. There the process began where the
Centre became weak and the States began to
exert their influence and put pressure on the
Centre. (Time bell rings) I am a person who
remains according to the rules If the fifteen
minutes rule had been enforced on everybody, I
would also have confined within that time. Mr.
Chandrasekharan took more time.

SHRI K. CHANDRASEKHARAN
Because my previous speaker took 35 minutes,
I took more time.

SHRI M. P. BHARGAVA : It is a vicious
circle.

SHRI B. D. KHOBARAGADE (Maha-
rashtra) : The smaller group suffers even on a
Private Members' day.
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SHRI M. P. BHARGAVA : Mr. Kho-
bragade has always his say. Then Shastri
became the Prime Minister and he was there for
a short time and as you all know even during
that short period he showed to the world that he
was a Prime Minister for the country for peace
time as well as at the time of war. The able
manner in which he conducted the Indo-
Pakistan war is not unknown to anybody and it
was the country's misfortune that he died sud-
denly in January, 1966 in Tashkent and the
country was again faced with the problem of
choosing another leader and again my gruse is
the same. Instead of the party choosing the
leader, it was the Chief Ministers who again
had their say in choosing a leader.

SHRIB. D. KHOBRAGADE : Ishe

talking of the Central leadership ?

SHRI M. P. BHARGAVA : I am talking of

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : The Resolution is not on that.

SHRI M. P. BH\RGAVA : I am coming to
that. If you want me to finish, I will do so in
two minutes.

Now this is what has been happening, and in
the process we have not been able to give a
good administration after 1962. There was no
atmosphere, if I may put it that way bluntly, till
the 1962 eclections, because Pandit Jawaharlal
Nehru, well, was supreme. Whenever he went
to the polls, he got the votes and he got
majority everywhere. Democracy came into
being only in the 1967 elections. And thereaf-
ter, what has been happening is not unknown to
anybody. Repeatedly elections are being held is
States. Small States are playing havoc. Who
does not know the story of Haryana, the story
of Aya Ram, Gaya Ram of Haryana? Who does
not know what has been happening in Bihar re-
peatedly ?

At WIAx A
Fo fto ¥ & gamm 1

(fagre) : m &

SHRI M. P. BHARGAVA : So many;
not one.

THE VICE-CHAIRMAN (SHRI AK-
BAR ALI KHAN) : No interruptions
please.
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SHRI M. P. BHARGAVA : Now can we
find a solution to this problem by keeping these
small States unless the parties emerge out on an
all-India basis ?

ot tAtTaw ¢ o oS, feE R
a7 g W ?

st wgAly wEir welw ;. fage ®
foide R ARE WM @ 3
gaEfara s

Now, unless the parties emerge out, unless two
or at the most three parties emerge out on an
all-India basis, democracy will not function in
this country. Therefore it is absolutely
necessary that efforts should be made to give
such units to the country which will be
economically viable and administratively
strong. Therefore I support the Resolution of
Mr. Sitaram Jaipuria, because that is the one
way in which I see the development of the all-
India parties, good administration in the States
and better relations between the Centre and the
States, because the lesser the number of
M.L.A's. the more nuisance they can create in
the State as well as for the Centre, the greater
the number of M.L.A.'s in the region, the lesser
are the chances of defections and more are the
chances for all-India parties to come up.

Thank you.

ot dto gRo wyw  (fa@re) @ 3-
garegsr A, o dAToR wEagiar W@y
qEATT 50 WA F AT A4 § 99 g
I AR I TAL | ATINH T UF
azw wey & 7 w41 feafa & qusandy
Ay @ AR AR T IR Wi R
FAE f WA mAWE T
YT TEF STAGTE STWE | A9
AqTE, TMAMH THF TWIHE & 0 5% @
AT IR I @S meuw 3w 2w
FT T FT FCT AT WA F UL 0L
IMEFT AT GATE A | A WA F-
WAATATE | AT TOgH F o H
+#ft Fagfear F1 AT B Aw A
5 9T § gz 3T sifgw @R As
F A quear § 1 e gwe € st
IR v famman §,  ag qwen W g



4213 Resolution re. division

[14 AUG.

1%9] of India into five Z™" 4214

FfTT TR AWHE qET AR ) AW
MY A ITE FAE ) IUET &7
TR AT FE AT G/ A g, AfHA
Fger w0 four |War g, F-Fer W
ITLE FT FICT T AT §,  FE-FT
TITT  IUES FT FTOT F9 AATE, FH-
Fsft ATAgAr ITE FT FTIV G ATATE
FfFT W |9 FURAD  FT QAT FTA
T2 &g oT W%Ar | s FEU A g R
anw I F A AT uF 3WAE, W I
B A W B A g Aw §

3% faq § Zhon 0% 3w g AW
AT TR ARG &7 faaan g1, &6 qura

ITEr aNE § FHAr gt qET HAT AT
FEr e, s fr gAfmer S = o
mﬁg ST IUFT WL FIA AT a1 g |
zafeg s 3w feafa st g2 feav g, v |
ITAT AL IES @er Ay A, faaar

fvms ¥ o 27 7 8, 9% 9T s
LT, aF AT F oFaT FET &7 I

drerfeEs fafage &, Saadg § i
FO I AATE 1 o faw ¥ SwE 9T
T2 s st ot fafvsg a0% &
A H o AT T AT ST A
&Y graa § Y WTAT & SATHTT 9 W AR
TN E, I aaw H W ¥ dgIT 6%
a9 T @ awdar ft 1 W FHi W
e g, et = fawmr @ R ) we
agrg gt &, w2t av arfew fagwar @

AN wgrs FTHTCOIE anfas fawwer

‘wanf«ras foqmar F1 fra ¥ fAE T

R T AW garqr 99 3 FT WA
| TR A, e s af@ W F

W ITRT WY FAT FEL Y | ?RTTW'HTHT@T AN & awed g A W
TAHT AN A FTEE@E | mmaﬁr‘agmmaﬁ HEgE FX a9t 73
g & faafasr ¥ gn A F e en® | am qurr 2, 3w & avwe gwd &
20 94 qF 9 W T AET Wwalmanﬂmmwmw%ﬁa
faa Afqdl F I oA W &, ¥ | maw A afdfmftam s afa g
difgai H o%F odr Sifaar o, :—r‘tm'mz:r dre Tt & A ATE 80 zAfEw

Arfaat off tT 37 wAw ArfAat B g &
faafasr & g Wy T S 5 a9t ag
gag difagt fuifa S o4 win
fra, @t 7z ot wew 9sm fF oWt
A TR AR T 9§, IAH AT a0E
qg Dfa & o gy 4v ) qr gEa &Y
FITWEAE 1wk J1 g 7 @ gAY |
3T AfT F A ;T T AT E, T YT
Y e €, wofen ff WIMW WaE
FT ATAT Tl &Y §FT, T a5 I FEaTE
TTHTL &1 AT @ gy oy, oy dw &
OFAT AT | AT FA AW FT GfAUE g,
3q dfgua & fuoma ¥ i wgr mar d
fr o 3w q g ag §1 F0m0 gRE

FAAT & T ITF MY w4 F o
INF TT T & TH@ g AT IAH

A fr A @mIm A 5wt R
AZIAFTH MW T awEm g I_AT
AT &Y J1ET, oFr A @ g ) fae
Th% &1 ozfafefer @A, o
TO-TET F A # g wE A e q
AEE & gra @@l & ) Og AW AIAT & |
TTHT wT waww gt g 8o v
w7 & fem o WA & gAOw T
oE K797 FT wdqTey faga g, ar W
frafas 9 s I@ar qzm f% 5=
& fygeT & I FHE a1 #
drr<fad § =T, qu aAda S gg AN
sfafrmm 8, 3o sfefom &1 s8% qor
AT | A ET AT T NT E, qF
TgE F IHITHF WTE I AL A
T L gEd A Ag W froged agd

ﬁﬂﬁwmél o AN ¥ AT | 5w oA Ao I &A1 T1feg s wda
FOATE &7, = &0 ¥ afawm ¥ | A fafrawrd o ww S Iw wdw w
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[fo dto n7o Hew]
g, ©@Oa gH & ame I Er faee T
I @A & AEE qOE AT 5F @
Wrar e, W AT fo@ar odT w@ErE, 9wR
9% IS AT gi, 9 IR AW gY,
qE IAH BF g, WP IUF FA F,
foaet wvaaT Zm AT T, | SEar B
I WAMFR G smr g+ T gF ar
IR AT g, JuHr Fueq gar § 7
TH N FT A9 T, 9 sAew F7 4%
T fAea ff goEd F oamurr
HgAd I WA HT A FH TEE B
fFel, 39 BT FT TOTA F ATIT 9T TAT
T ® R WA A8 A w1 AN
fagra & 1 otz 3@ fagra | 3994 F
fag = 9@Ea & A sEfEw g
FEr &, I et A1 &, afew o
wrdy  ofcfeafadl & s T G ar
A 5 fegEaw w1 oW T
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TH W A A ST W o 9 fawwar
WA ¥ FAH O gEI T ¥ WL
4y T WY, I AT A FEwE 1 A
iy faaean, aresfas faaman, |t
fawmar, Tetfas fagsar s ar &t
qrly faaar ofr faamamd &, fag wwasar
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AT T @Y & & e S fea A
A owrw g Ay ASmAT S feafy
EY ATEr | S Agt 1 faew g wfnd,
Faofn & fao fave faame € domm
7€ Sy | o AR A 3t ¥ S w5y
WA F ¥ fo gorrea & i, IEE TEw
¥ I8 A ¥ wiie w0 faar o f5
7R fawer g TomET &, TAfAQ AE R
fFm & o) fadw am faw sman

TRy | AfET o T T OiET § g
Wt AT 7 TH A0 FT AL GAT TG AT
agh F WET A 9g7 F1 STAINE W AE
7wy fear, fomer 2 ¥ @ A @
AT )

5T F AW 9 T AT HT ATST FRAT
T a7 fF FAT A w7 Avs fafrees S
A wu oww w1 fedy fafaret g
| A® F A AR T T o 9g g
TéY g o w =gt w1 faw A g
TaFT AT 9 g F a7t & S @
TFeTg off ¥ X T g AT T-
usfafiefea d= a9 fom @ & dAr
wrfed ar & AE gAT | ;@E F A
TN q fF a8 e gy aeewt #
X 7 T @ ¢ A wefafrefo dz-
A & qUL H Y avar fwar war qv 3 oft
O AE T o IR | T uE At F7

@, ¥ 7@ fae |wr | TR e gy AT 98 g 5 AT F A e

gorr f5 wqy W § -y frdg =
WS ¥ fawmee # A T A o
3 FP.M.

AT EAT ATA AT T FT THEME |
fee ¥ s @ amEw 2
AT AP WM H AT AT qEEm
W ary wEEnsi w3 afdfeafag) &
gaar arfga | T e W AT gaew
I TOF A gow g, Fw AR ® AR
TR, N TAR AMA T AR W
feqfa ot aet ) S ey g faw

TF ST §IW AT 999 §, HIAT OF
yaw oefafmefea d@z-99 IR FAT
A E ) ¥ W AG W WA &L
AT # fagra & faers e 1 fet &
g AR fza & faare 2 awdr &, A
feft o & s =Y 2 1 smre fey
I F fgers &, a1 I S AT ATATIT
oY T gEe & FAT AT ATEaT
I F fgewe

a1 gark AW H @ e R ww DA @

¥ 1 7O S S g e dY Tl

A TR o A awr MR AR B F fr eI W W @ Wi o
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§% a9 WX afeat +5 WrE f5 gva !

HATT gt AR X FAEREN | FW A
yAI Y NAaEF Az g 1 wAfFA
gz wgme fFa ag qfesm Sw g
yre ATy germ Iw g« gAat am
FEX & fF Saw &7 qfedmaT ¥ oz war
T fF AT F g AT 8 AT IEE
uTT 9T g1 | ®AaT I A gRfaf-
By Fa F fag o &R ¢, 3w
AT FI AT T 7 @12 faar s Tifgd )
oF WA FR N QT AM T AT,
g W faet & Wi St amr
METH R | FFH A T A 9w
HYF 1 AET A9 F fay ¥ &,
SEFT W T AT | 312 famr e =iy )
Wavg a A afae g, I TIRam
a1z foar o Irfeg o) =T &8 Y 4t
T AT J A fgm oS wnfgd ) Sy
AT AT F JA7 9T AT 4, IAAT AW|Y
Fr wrar w7 | fem s iy 2w
e ¥ o1 usfafrefes = foe &
T 2, ag fas 1 Fm fa s arfd
T Ft FE I ATHIC FT AT 8 T
IS X TATAMGE | I AT T AGE Fy
yae FT AW, A K ATAE ATFA g
feaen? 3 e, WIS IMITHARE
THATE |

Th A § ag F AT § FF 9
wfafrem & fFdr  oF firig &1 agwa
¢ T T 9 Td A o@e § fau e
g #T @ FETE | WA WET AT
aF FTAME ) AT wGAN FH qEY
apr g, fadm Ffr s &, famg v ®
T F T TFE 7 AT FX G e ar)
TF oFE W Al T 91 @ b, St few
FZOH NI T AR AL THES ¥ fggem
F HTH AT F AT 4 | T FAT A
FATATAT & T § ITF AT EH A
WO Bt ST T AT { FEC A H
AT F U AW FAF AT AT
T S A Wi A7 oyar S| |
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FUG F A XA T AT
ety wr st w6 A Fgar ¥
Ay e A ) e ¥
NG £ & a2 37 AR AT AT B T H
FIT A FAAH AT, TG TAT TEAH g7
#IT I ARG SAAA FT AT 4 g R
qT AW F TAT SqTRT AHATE A5 2 B
arew AW & fag S qfesd g
™R

T8 a3 FIWE fF 1 e & =T
FT ARAT IS ST AR I T THA &1
T F 60 IS qT AT E ATy
FH AL NG | AfeF JHWAT ATl I
ST FEAS §, oo I fawer g
ferfa 2, @@ a% SO QI AL A
T4 TF 93 HO1 W Tal 3 aFaT8 | 3T
oy feafe F1 qurer & faw 7 asw
EAT TE §, A1 g & g% fag
R At 3T R wew g fr
AT & ATIHT TF ATH WY AR f5 A
B & ITHT THATR ZT AL T AAT 1 9T
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FW @< o0 | 3Wfew & g g fE
TAMAT & AT AT Bl WHFT FN
& FT AW § TAAT A I S AT
A 7 FT TIMH FA & v SHre
fean s =i sk IEF A R amew
S fo o wifg | wR @ e A
sarg #7 fear IweEm, d1 3% A qeere
FTF FT FTEI AT & AT | FHfeqe
# argary fr sa e &9 smmeqr et
ac g irF ol

T T A BT AR F 9 T A
AT &1 ATEAT 99 T | A =9
ATEEA O S ey, T
Alar ST T FEAT §; Wiw Q7T ¥
B AT ¥ fge & A ¥ S Ak
ag & @Er & Foorr fow g E, <@
T @e, am AR @E R
awg ¥ T F AATH GF A T F
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SHRI T CHENGALVAROYAN (Tamil
Nadu) . Mr. Vice-Chairman, Sir, I am
indeed very much obliged to my esteemed
friend, Mr Jaipuna, for having brought
forward this very important Resolution which
has stirred our thoughts and sublimated our
feelings on one of the most poignant problems
of the present-day conditions in our country.
I should have expected with no unseasonable
importunitv  willing support to my friend's
mo*ion if he had brought this before 1956.
Since 1956 we have accepted the pattern of
State reorganisation  on the  fundamental
basis of a linguistic and to a certain extent
territorial nexus for the different States
that we have organised 1, therefore,
plead with my esteemed friend, Mr.
Jaipuna, that today to think of another
reorganisation, even though on a very scientific
basis which his Resolution propounds clearly,
to my mind will create greater political and
national confusion. I, therefore, submit for the
very kind consideration of this House that we
must take note of the factors and forces that Mr.
Jaipuna's Resolution brings to the forefront for
our consideration  He has complained in his
Resolution about the fissiparous and se-
paratist tendencies May I ask this House as I
would certainly ask my people outside, why
these fissiparous and separatist tendencies have
cropped up and why, in the context of the great
onward march of our country to a greater and
more purposeful expansion and elevation of our
nationhood, we should fall back upon such
fissiparou" and  separatist  tendencies' |
remember | had occasion to translate my great
and beloved leader, Pandit Jawaharlal Nehru
speech at Madras, when he said this im-
mediately after 1953 Why should there be
this upsurge in sections of our people in the
name of language, in the name of community,
in the name of region and in the name even of
religion” He gave a brilliant analysis of the
political features of such a phenomenon
and said that when a new era of expansion
and elevation comes to a country, after a long
spell of slavery and subordination, naturally
everybody wants to have an efflorescence to
greater heights and greater comforts and this
onrush may appear at the outset to be
fissiparous and may appear to be separatist, but
in the ultimate analysis by a wise and proper
handling of the fundamental forces that are
behind these tendencies, we could overcome
this difficulty. If 1 may just take for
illustration ~ though not for exhaustive
consideration the question of hnguism as
being a very formidable and to a very great
extent a fateful factor in the fissiparous and
separatist tendencies, rightly
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we have given unto ourselves that sublimated
status to all our national languages and we
consider that all the languages are the
different tongues of Mother India. However,
other nations may speak with one language;
so far as Mother India is concerned, she
speaks in fourteen or seventeen tongues in
such sweet symphony that it gives an
orchestral music for the entire country.
Therefore, the question of linguism has to be
handled very delicately and 1 may submit
very respectfully for the consideration of this
House that if we want to have linguistic
harmony the process must be not of
imposition, but must be a process of
assimilation. It will be a motivation, it will be
a factor for the gradual realisation of the
fundamental unity of this country and we may
accept a linguistic formula acceptable to all
sections of the people. But in our hurry, in our
haste, in our desire to be rather dominating,
we made some mistakes and naturally these
eraised a kind of fissiparous tendency.

Then, let us again consider the fissiparous
'tendency of regionalism. In this context of
regionalism it is rather unfortunate that it is
manifesting itself, its dragon's head in the
different sections of our country and have we
calmly analysed why this regionalism is again
cropping up ? In my analysis I have found
that it is because of the imbalance in our
economic development, it is because of the
neglect of the vulnerable groups of our
society, it is because we were blind to certain
important and urgent aspects and upsurges of
the backward people, there is this clamour for
regionalism and, therefore, it results in a kind
of separatist demand. May I respectfully plead
that our Planning Commission must set up an
independent apparatus in the planning
division in order to assess, analyse and
ultimately decide upon a particular priority in
respect of planned growth and development
of our country. I may just give the example of
Telangana which has got current value and
current importance. Why is it that there is the
demand for a separate Telen-gana? You, Mr.
Vice-Chairman, know and perhaps none
better with regard to this area that there has
been a long historic neglect even before the
reorganisation and when this historic neglect
has been continued and perpetrated naturally
the people lose faith, lose confidence and lose
even cheer in their life. Naturally it leads to a
kind of separatist demand. Therefore, I submit
that it is not only in Telengana. Even in
different parts of different States there are
sections and sectors which are neglected.
How long can you expect our
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! people to bear this disappointment ? How long
can you expect our people to endure this
suffering? Therefore, the solution, if I may say
so with great respect to my friend, Mr.
Jaipuria, is not zonal division of our country
once again, but in attending to the problem of
imbalanced growth in different sections of our
country. I have no doubt in my mind that when
we attempt and succeed in it, this demand for
regional separatism would disappear.

There is one more point and that is the
communal appeal and also a kind of religious
fanaticism that is being spread in some parts of
the country. Have we examined why this
communalism once again is rearing its head?
Have we examined why this fanaticism is
trying to take a political dimension ? We recall
to ourselves the days when we were struggling
for the freedom of our country and under the
most inspiring leadership of Mahatmaji was
there any communal bickering? Was there any
religious division ? If there was a struggle in
Bombay, we, in Tamil Nadu, were thrilled with
ecstasy and were inspired. If Babu
Chidambaram Pillay was arrested in Tuticorin,
Bal Gangadhar Tilak created a stir for it in
Bombay. In that great blazing ideal of political
freedom for our country, all this petty, mean
and small considerations vanished into thin air.
Therefore, I submit that we in this House, and
also elsewhere as great leaders of thought and
action should see that today our country
requires vision, our country requires an ideal,
today our country requires dynamism, today
our country requires a direction, a destiny and
what that dimension and what that destiny
should be I find after an ultimate analysis, is a
new ideal of socialism, which alone can engulf
all the entire sections of this country, a new
tidal wave of socialist thought, of socialist
work, of socialist endeavour, a socialist
pattern, a socialist structure, a socialist
civilisation for our country. I visualise that it
will certainly inspire every section of our
people. That will certainly enthuse every part
of our population to a new vision and to a new
ideal.

I will conclude with this. Perhaps I may be
accused of having a certain amount of
weakness. | have a dream that the chill winds
of Kashmir will blow on the shores of Kanya
Kumari. I have a dream that the sweet Ganges
will mingle with the rippling rhythm of the
Cauvery. I have a dream that the teachers of
the North will make the people in the South
learn and that people from the South will teach
students in the North. I have a dream that
our
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country is going to be united, united not only
by history, united not only by geography,
united not only in our direction, united not
only in our dimension, united not only in our
destiny, but also we shall all march forward
and onward. With this grim determination we
shall bury all these fissiparous and separatist
tendencies and once more show to the world
that India leads mankind to a better and more
purposeful life. This is my midnight dream.
This is my waking theme.

SHRI B. D. KHOBRAGADE Mr. Vice-
Chairman, [ thank our colleague, Mr.
Jaipuria, for having given us an opportunity to
express our views on a vitally important issue.
However, I cannot agree with the views that he
has expressed in his speech or the solution that
he has proposed in his resolution. I am
opposed to the resolution moved by him for
dividing the country into five zones.  In my
opinion it will be a retrograde and politically
unwise step. It has been mentioned here that
due to the division of the country on linguistic
basis there has been a rise in the fissiparous
tendencies. I do not agree with this contention
that it is a result of the division of the country
on linguistic basis. Even before the country was
divided on linguistic lines there  were
quarrels, disputes and bickerings among the
different groups within a State. If you go back
to 1953 when there were composite States of
Madras, Hyderabad and Bombay, you will
notice that there were  always quarrels
between Tamils and Telegus in Madras,
between Gujaratis and Maha-rashtrians in
Bombay, and similar was the case with
Hyderabad. So you cannot say that because the
country has been divided on linguistic basis
there are disputes and bickerings and fissiparous
tendencies. These were experienced when
there  were composite States like Bombay,
Hyderabad and Madras. Therefore, if we
accept the proposal of Mr. Jaipuria and create
larger zones consisting of  different
linguistic groups, I do not think we will be in a
position to solve the problem and create a
homogeneous society where national integration
will be observed.

What is the position even now? We have got
larger States. But are we to understand that
there are no such disputes between the different
regions in a State? As has been pointed out in
this House, there are disputes between
Telangana and Andhra, there is dispute between
old Mysore and new Mysore, there is dispute
between Gujarat and Saurashtra, there is I
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dispute between Maharashtra and Vidar-bha,
there is dispute between Eastern U.P. and
Western U.P., there is dispute as has been
pointed out by Mr. Mandal, between some
parts of Bihar and other parts of Bihar. So
these disputes will continue whether you have
got smaller units or bigger units. This is not
going to solve the problem.  Mr. Jaipuria has
pointed out that because there are smaller units,
because there are linguistic States, all these
bickerings are going on. I do not think we will
be in a position to solve the problem by
accepting the measure suggested by Mr.
Jaipuria. What are the reasons for that ? There
are disputes between different States. What
are the reasons for that? There are disputes

regarding boundaries. There are disputes
regarding distribution of river waters.  There
are disputes regarding setting up of

different industrial projects in the public
sector in the different States. How can we
solve this problem ? When it was decided that
India is going to have fourdi steel plant, every
State was agitating that this steel plant should
be set up in that particular State only. If I am
not wrong, I thing there was very strong
agitation in Andhra State. But by agitation
these problems cannot be solved. There is
agitation in Maharashtra regarding the solution
of the boundary dispute between Mysore and
Mabharashtra. As suggested by one hon.
Member just now, what difficulty is there to
adopt the Patas-kar formula ? These disputes
will go on as long as the people living in a
particular region have a feeling that an injustice
is being done to them. If you adopt certain
principles and try to show the people that justice
is being done to them, then in spite of the fact
that a particular decision might go against
them, they will not agitate. When the feeling
of injustice grows, then only there is agitation,
because they feel that as compared to the people
of the other region in the country they are not
getting justice from the leaders of the country.

Now when there was a dispute between
Madras and Mysore, you adopted the Pataskar
formula. The dispute was resolved on the basis
of village as the unit. When there is the same
border dispute between Mysore and
Maharashtra, why should not the same
formula be adopted ? As for the solutions that
have been suggested so far, the Pataskar
solution is the best solution that could be
utilised to solve the problem between
Maharashtra and Mysore. If you adopt this
principle, then whether Maharashtra is
agreeable or not or Mysore is agreeable or not
they will believe that certain principles have
been
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evolved for arriving at a decision. But you
appointed the Mahajan Commission. Can
anyone say that the Mahajan report is based on
sound principles even though Mr. Mahajan was
a Judge? Can anyone say ! that the award is
impartial? Nobody can say that. It is not an
impartial award at all. It is not based on any
principle. It appears to be an arbitrary award.
Therefore, whether it is river dispute regarding
Narmada between Gujarat and Madhya
Pradesh, whether it is border dispute between
Mysore and Maharashtra, whether it is the
dispute on Chandigarh between Haryana and
Punjab, you must first evolve the principle by
which you want to solve the problem, and then
you apply the principle impartially and solve
the problem. I will not agitate because I
would feel that justice has been done to me.
You are not adopting any uniform principle and
you are trying to solve the problem according to
the exigencies of politics, not national politics
but exigencies of the politics of the party which
is in power and which wants to retain its power.
That way you will not be able to promote
national integration. For that purpose you
must evolve principles and on the basis of the
principles you must solve the problems.

There is discontent in Telengana, in
Vidarbha, in Saurashtra, in old Mysore,
because the gentlemen's agreement is not
implemented. That grievance has been
ventilated in this House by those people who
supported Telangana. The same thing can be
said about Vidarbha. There was a gentlemen's
agreement between Maharashtra and Vidarbha
leaders on certain programme, but this
agreement has never been implemented. It
should have been done. Naturally when the
agreement is not implemented, there is
discontent, there is dissatisfaction and
frustration, and it leads to agitation. The
proposal suggested by Mr. Jaipuria cannot
successfully solve the problem and promote
national integration. I may quote here the
experience in West Pakistan. Let Mr. Jaipuria
see what is happening in West Pakistan. In
West Pakistan they have abolished all States.
There is no Sind, there is no Punjab, there is
no Baluchistan, there is no North West
Frontier Province. But for administrative
purposes they have created only one Province,
West Pakistan. But even then, in spite of the
fact that there has been an authoritarian
regime, they could not remove the differences
between different regions, between different
peoples living in different regions. If it is not
possible to remove the differences
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there in an authoritarian regime, how can we
solve the problems in our country where we
are trying to promote democracy by forming
bigger States? I do not think it will be
possible. A proposal has been made by the
spokesmen of the Jana Sangh that if we want
to have national integration in this country, we
should have the unitary system. I must say that
this proposal exhibits utter lack of realism.
India is a vast country and being a vast
country, I do not think that we can have the
unitary set-up. Apart from being a vast
country, India consists of different and diverse
languages, diverse religions and diverse
cultures, and therefore it is not at all possible
to have a unitary system in this country. The
most suitable system for governing this
country is the federal type of set-up and
therefore a unitary type of system will not at
all be successful.

Sir, I would suggest one more thing" If we
have to again reorganise this country it should
be done on the basis of smaller States. Dr.
Ambedkar had advocated that it would be in
the interests of the country that this country
should be reorganised into smaller States.
Recently, Shri Jaya Prakash Narain also has
supported this proposal and he has advocated
that the co'untry should be divided into smaller
States. Why I suggest that the country should
be divided into smaller States is this. We have
accepted the formula of one State, one
language because of our experience prior to
1953. We had noticed that where there were
multi-lingual States, there were disputes and
bickerings going on and we wanted to stop
these disputes and felt that we should not have
multi-lingual States but we must have uni-
lingual States. They accepted the formula and
divided the country on this basis.
Consequently, there are smaller States like
Kerala. We have created that State on the basis
of language. Kerala cannot be further
expanded. We find that in the South there are
all smaller States like Kerala, -Madras and
Mysore as compared to the Hindi States or the
Northern States. What do we find here? In the
North, we have got States like UP, Bihar, and
MP, which are huge and monolithic States.
Therefore it was pointed out by Dr. Panikkar
that there would always be some sort of
conflict between South and North. It was not
in the mind of Dr. Ambedkar alone, but even
Sardar Panikkar in his Dissenting Note to the
States Reorganisation Commission's Report
had pointed out that it would be in the interests
of national unity to have smaller States, I
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[ Shri B. D. Khobaragade ] am quoting
from Sardar Panikkar's Note :

"I consider it essential for the suc-ce.sful
working of a federation that the units
should be fairly, evenly balanced. Too great
a dispaiity h likely to create not only
suspicion and resentment bat generate
forces likely to undermine the federal
structure itself and thereby be a danger to
the unity of the country. Tnis is clearly
recognised everywhere. In most federal
constitutions, though wide variation exists
in respect of the population and resources
of the unit, care is taken to limit the
influence and authority of the larger States.
Thus, in the United States of America for
example, though the States are of varying
population and resources and the State of
New York has many times the population,
say of Nevada, the constitution provides for
equal representation for every State in the
Senate."

[THE VICE-CHAIRMAN (SHRI M.P.
BHARGAVA) in the Chair]

Therefore, Sardar Panikkar has pointed out
that danger to the national unity in having
States of different areas and different
populations. So I would suggest that we
should have uniformly smaller States. For that
purpose, it is essential that UP, Bihar and MP
should be divided. In the larger State of MP
there is no efficient administration. In the
larger States it is impossible to have an
efficient administration. If you have smaller
States you will have efficient administration.

Sir, while speaking you have mentioned that
if we have larger States we will have bigger
parties and there will be two or three major
political parties and therefore the atmosphere
will be congenial to democracy. I beg to
disagree. UP and Bihar, as 1 have already
mentioned, are big States. What is the
experience in those States?  In UP during the
last mid-term elections there were about 27
political parties which participated in the
elections. In UP  there were 27  political
parties contesting the elections. Then how can
we say that if we reorganise the States into
bigger units there will be only two or three
bigger parties. Experience has proved
that this will not be possible. The same
experience we had in Bihar also where 25 to 30
political parties participated in the elections.

[RAJYA SABHA]
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Sir, the main reason for any dispute in the
different regions or different States is, as we
have noticed, due to service:, and unbalanced
economic development.. .,

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : You will have to wind up.
The Minister was to have been called at
3.30.

SHRI B. D. KHOBARAGADE : We have
noticed that there is large-scale
unemployment nowadays.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : She has announced that he
can intervene. And then you can continue if
you want.

SHRI B. D. KHOBARAGADE : There is
unemployment on a large scale and therefore
everybody is trying to get some kind of job. If
we can have some policy by which we can
provide adequate representation for all
regions, then we can remove one bone of
discontent.

There is another thing—balanced economic
development. India is a great country. There
are certain regions which are more advanced
and more developed, and there are other
regions which are still backward. Even in a
State like Maharashtra, we notice that Bombay
and the surrounding areas are greatly
developed economically but Vidarbha “nd
Marathwada are backward. For that purpose it
is essential to have regional economic
planning. Even in Great Britain it will be
noticed that for different regions which are not
equally developed, they have got different
regional planning Committees, and
according to them. . .

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : For various reasons you
have to wind up now.

SHRI B. D. KHOBARAGADE : If we want
to remove the bone of discontent on that score,
then we should see that all the projects in the
public sector are evenly distributed for the
purpose of removing the imbalance and
disparity in the development of different
regions. Then only will we be able to remove
the discontent and promote national unity and
integrity.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : Sir, Shri
Sitaram Jaipuria has raised a very interesting
topic by his Resolution. I would like to refer to
the historical background of linguistic States.
Even before
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independence, this matter was considered by
our national leaders and a resolution was
passed saying that the country should be
reorganised on a linguistic basis. As the hon.
Member knows, the various erstwhile
provinces in the country were created not on
any rational basis, i.e., they were not created
on economic consideration or for facility of
administration or on other considerations. But
they were only created on the basis of
conquests and accession of the Princely States
on the basis of the Doctrine of Laps when
there was no heir-apparent to any of the
Princely States. Therefore, when India became
independent in 1947, we were faced with a
peculiar  situation administratively. This
situation became a little more complicated
with the merger of the Indian States into the
various Indian provinces. Therefore, to put the
administrative units of the country in a proper
manner a States Reorganisation Commission
was appointed with a view to re-organising the
administrative units in the country on a more
rational and definite basis.

Again, when this matter was considered we
had to find out which would be the most
national and most abiding basis on which the
administrative units could be formed. As we
all know, our decision was that in free India
the people's language should be the language
of administration. And this was also
incumbent and also necessary. In a democracy
we have to run our administrative system on
the basis of democracy. Then the democratic
administration must run in a language which
the people understand. And, therefore, it was
regarded necessary that the administrative
units of the country should be re-organised on
the basis of a language that the people spoke.
The main consideration was that when such
linguistic administrative units were formed the
people will be able to conduct their own
administrative affairs in their State in their
own language and, therefore, it was a
welcome move to form the States on a
linguistic basis.

Most of these States were formed in 1956.
After that varying amount of progress has
been made in the various States to run the
administration in the language of the people.
There is no doubt in my mind that ultimately
the linguistic States are going to strengthen
and consolidate the unity of India and the
fissiparous tendencies, regionalism and other
bad tendencies that we are seeing today would
be completely finished if these linguistic
States are allowed to operate
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in the manner in which they were conceived.
Today if the situation is examined We will find
that in spite of reorganisation of linguistic
units on the basis of language, there are State
Governments which are not using the
people's  language to run their administration
and this is creating a very difficult situation.
If Mr. Jaipuria's Resolution were to be
accepted and implemented it would mean that
the administrative units will have four or five
or even six or seven major Indian
languages spoken in each administrative
unit. If one administrative unit has four or
five national languages in it, then we
will have to find one common language
to run the administration in that unit, also fun
the administration in all the six or seven
languages that may be found to be Spoken
there. We know how difficult it is to
find one language which will be acceptable to
all. For instance, let us take the Eastern zone.

Imagine the linguistic areas it would
comprise of. It  will comprise of people
who speak Assamese, people who speak

Bengali, people who speak Hindi and people
who speak Oriya, four languages. If you have
to conduct the administration in this
administrative unit it will have to be conducted
in any of the four national languages of the
country, And I do not think if these States can
agree to one common language being
adopted. If Bengali is taken, the Assamese
will not accept it as their language. If
Assamese is adopted, the Bengalis will never
accept it as the language of West Bengal.
Similarly, Oriya cannot be acceptable to other
States. And we do not want that because of
this, a neutral language, that is, English,
which is not a national language, should be
perpetuated. Therefore, if you divide the
country into five or six units, irrespective of
the languages that are spoken, it would mean
the perpetuation of English in this country
leading to endless troubles. And suppose all
the major languages that are in vogue are
Used for purposes of administration, that will
create a more hopeless and a completely
chaotic situation. Therefore, I do not think
it will be either in the public interest or in
the interest of democracy or in the interest of
efficiency that such units should be created.

SHRI R. T. PARTHASARATHY (Tamil
Nadu) : May I interrupt the Minister for a
minute? The Minister was pleased to say that
if we have several linguistic regions formed
into one State, it will create a chaotic
condition. May I invite your attention to the
composite State of Madras, in pre-
Independence days and
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[ Shri R. T. Partha sarathy ] subsequently
also. We had four languages, Tamil, Telugu,
Malayalam and Kannada and people were
allowed to conduct either m English or in one
of  their  mother-tongues.  Educational
institutions in the different areas were carried
on in their regional languages or in the mother-
tongue of the wards. If Madras could function
so methodically and forcefully how does the
Minister substantiate that the country would be
in a chaotic condition ? I am unable to
understand that.

SHRI VIDYA CHARAN SHUKLA :
I am grateful to the hon'ble Member for
pointing out this matter. I am trying to point
out that if all of us in Madras or in the State of
Bombay, where English was used as the
language of the administration, could adopt
one language there may not be any difficulty.

SHRI R. T. PARTHASARATHY -
When in Madras they could carry on. . *

SHRI VIDYA CHARAN SHUKLA < No
administration worth the name can be carried
on in four languages or two languages. Even in
one language there would be a lot of
difficulty.

SHRI R. T. PARTHASARATHY : It ran
with great success.

SHRI VIDYA CHARAN SHUKLA : Only
one language, English, was used. In Tree India
you cannot envisage perpetuating English on
the people who do not understand that
language.

SHRI R. T. PARTHASARATHY : In
Madras they were using all the four languages.

SHRI VIDYA CHARAN SHUKLA - In the
composite State of Madras they were not using
all the four major languages for the purpose of
administration Even for purposes of higher
education those languages were not used But
m independent India every language group has
got the urge to get education and carry on the
administration in its own language

My point is that having the administration or
giving education in people's own language does
not weaken our unity On the other hand it
strengthens the unity. And, therefore, I would
say that this Resolution of Shri Jaipuna is
completely misplaced and misconceived. It is
not going to strengthen the unity of the country.
It is, on the other hand, going to

[RAJYA SABHA]
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create chaotic conditions. It is going to-create
all kinds of practical difficulties. As a matter
of fact effort should be made to create
homogenous and compact linguistic State units
which can be administrated in the people's
language, and by creating such units we shall
be enhancing the prestige of our country and
also enhancing the unity of our country There-
fore, I do not think the House should accept
this Resolution of Mr. Jaipuna

THE VICE-CHAIRMAN (SHRI M P.
BHARGAVA) : When the Deputy Chairman
announced that the Minister would be called at
3-30 p.M , probably the idea behind her mind
was that the debate should finish and the
mover of the Resolution should be called upon
to reply. But I will take the sense of the House
because some Members want to speak So those
who are in favour of continuing the debate
may say 'Aye'.

SOME HON. MEMBERS Aye.

THE VICE-CHAIRMAN (SHRI M. P
BHARGAVA) : Those against will say 'No'.

SOME HON. MEMBERS : No.

THE VICE-CHAIRMAN (SHRI Mr. P.
BHARGAVA) : I am unable to find .

SHRI LOKANATH MISRA (Orissa) r On
this point may I submit that this time I got the
number two position in the ballot Unless I get
a chance today, probably I will not get it
next time.

THE VICE-CHAIRMAN (SHRI M-P.
BHARGAVA) I am in the hands of the
House.

SHRI LOKANATH MISRA <« In the
Business Advisory Committee we have
always been of the opinion that Resolutions
should be given limited number of hours and
last time we said that every Member

THE VICE-CHAIRMAN (SHRI M-P.
BHARGAVA) . That was the intention in the
morning when the Deputy Chairman
announced that the Minister would intervene
at 3-30 p.Mm.

AN HON'BLE MEMBER . If that was the
intention why do you ask for the sense of the
House ?

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): Because some Members want
to speak.
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SHRI LOKANATH MISRA : If you want
to accommodate a particular Member you
may allow him.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : I want to make one point
very clear.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : Let me make my point clear. I
shall not continue the debate for any particular
Member. If the House wants to continue the
debate 1 shall call one by one from the
remaining names before me. If the House is of
the view that this debate should be concluded,
and Mr. Sitaram Jaipuria should be called
upon to reply, I shall do that.

SHRI AKBAR ALI KHAN : I quite see the
relevance of the point made by my friend, Mr.
Lokanath Misra. What I would suggest is, let
this debate continue till 5 O'Clock and from 5
to 5-30 we can have Mr. Misra's
Resolution . . .

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : No, no. I may tell you that we
have a fixed time discussion at 5 O'Clock.

w5t TwATIAY i, == faaE w
FqrE § frgar gy |7 )

st staem Agfear : 7w, TEg fama e

ot TEAAICAM @ ST 20 fHAE A
FFIE | HIG 4 a7 aF ZIFH T TATZT
AT Ty Far ITHT 3 fFw o

SHRI LOKANATH MISRA : Let the
time be fixed.

SHRIMATI LALITHA (RAJAGOPALAN)
(Tamil Nadu) Mr. Vice-Chairman, this
Reflation of M. Jaipuria has already taken 3 \
hours last time and it has consumed this
afternoon also. Moreover, you said that the
Deputy Chairman suggested that the Minister
should be called at 3-30 and then the debate
should finish. But now you are in the Chair
and the Chair can use its discretion

SHRI R. T. PARTHASARATHY
Mr. Vice-Chairman, a little while ago you said
that from the Ayes and Noes, you were unable
to ascertain the opinion of the House.
According to the parliamentary procedure,
which you, Sir, know
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very well, when a decision is not possible to
be taken, the existing state of things should
continue. The Chair has got that inherent right
to continue the existing state of things. So the
debate should continue for another half an
hour.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : I take it that the sense of the
House is that we continue the debate and at 4-
30, whoever is in the Chair will call upon Mr.
Sitaram Jaipuria to reply. In the 40 minutes
which we have before us, four speakers can be
accommodated if Members limit their remarks
to 10 minutes each.

SHRI SITARAM JAIPURIA : Mr.
Vice-Chairman, my time should not be
sacrificed for this purpose.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : At 4-30 you would be called.

SHRI LOKANATH MISRA : I thought that
at 4-30 you would take up the other
Resolution.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : He will finish by 4-30; then
your Resolution will come. Now, Mr.
Mallikarjunudu.

SHRI K. P. MALLIKARJUNUDU
Mr. Vice-Chairman, Sir, I should congratulate
Mr. Jaipuria on bringing forward this
Resolution which is important, if not for
anything else, at least for stimulating some
thought on a question of great Constitutional
importance.

[THE VICE-CHAIRMAN( SHRI AKBAR ALI
KHAN ) in the Chair]

Sir, you know that we gave to ourselves in
1950 a Constitution under which we are now
being governed. You also know that this
Constitution is of a federal character. Now, the
present linguistic division of provinces is the
result of a long historical process. As already
stated by our Home Minister, they were
brought into being as a result of some historical
factors. Now, the question is whether this
system is to be continued or any change is to
be brought about in this structure. My humble
opinion is that it requires a little change,
though not of a fundamental character. In my
opinion, Sir, there should be a four-tier
Constitutional structure. We have got now two
tiers, the federal tier and the States tier. I want
to introduce one tier  above the States and
one tier
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[ Shri K. P. Mallikarjunudu ]

below the States and make it a four-tier
structure. In that view of the matter, the
Resolution brought forward by Mr.
Jaipuria has some significance.

We know that
federating units are the
long historical process. The
reorganisation of provinces on a
linguistic basis had been accepted as
one of the most important principles
even from very early times. If we
look at the Mont-Ford Reforms or if we
look at the Simon Commission's Report
or if we look at the Nehru Report, we
find that all of them adopted language
as the most important and
significant principle. On that basis,
our present States, or provinces as they
were once called, were carved out. So
we cannot go back upon it. 1 also
believe that there is a strong
rationale behind that language
principle. 1 do not want to
expatiate upon that point because 1
have not much time at my disposal.
But I would like to say one thing and it
is this. Because language is taken as a
very important basis for the consti-

our present
result of a

tution of the federating  States,
certain difficulties have been
experienced in their working. It is to
remedy those grievances that Mr.
Jaipuria brought forward this
Resolution. It cannot be denied

that there are certain deficiencies in the
working of this system. Then, what is
the remedy ? Should we go in for a
unitary kind of State or should we
enlarge the Status  of provinces and
make the Centre weak. In my
opinion, Sir, it is quite necessary that
our Centre should be very, very strong
and our national wunity, security
and solidarity should be maintained at

all costs. That should be the
fundamental approach to the
problem of our Constitutional
structure. If that be the case, no

attempt should be made to weaken
the Centre. Accepting that
principle, I would like to touch upon
the point of the federating units. The
federating units are based upon
language and language should
remain the important basis for
these States. Then there is another
principle, Sir, which is inherent in
democracy. That is, if we are really to
work a democracy, the people must feel

a sense of involvement in it. They
must feel a kind of direct
responsibility. In the present
circumstances, in a vast country

like ours with a wvast population, it
is not possible for people to take
any direct interest in the governance of
the country. So some kind of
decentralisation is necessary at a
particular level and it is at that level
decentralisation should operate. = What
is that level? It is the level of
panchayats.

[RAJTYA SABHA]
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At the level of panchayats, in my
opinion there should be complete
decentralisation.. What I mean by that
is that panchayats also should be
Constitutionally set up. Now,
according to the Constitution, there are
only two things, the Centre and the
States. What I want is that there should
be panchayats with Constitutional
powers, not with powers derived from
any statute of Parliament or of
legislatures. They should be
empowered under the Constitution to
enjoy certain powers and to govern, If
that is done, then direct involvement of
the people in the governance of the
country will be achieved and real
democracy will come into operation.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : Are the units
to be villages or districts ?

SHRI K. P. MALLIKARJUNUDU

r
They are village units. Gandhiji envi-
saged a village to be the unit. The pan-
chayat should be constituted on the
basis of villages and that should be
invested with constitutional powers.
Then, in order to avoid the difficulties
that may arise from language,
according to me, there should be
constituted some zonal councils. Now,
Sir, we have got certain zonal councils
which are working as advisory boards.
What 1 want is that even the zona!
councils must be invested with
constitutional powers. They must be
part of the Constitution. The =zones
must have certain constitutional powers
and it is necessary to do so because
these zones will curb the centrifugal
tendencies to a certain extent. Then,
take, for example, the disputeslike the
boundaries, the river water, etc. They
can be solved amicably in a zonal
system. That is why Prof. Coupland
come here when the Constituent
Assembly met and he drew up a scheme
of zones on the basis of rivers and river
valleys. That was based on the
economic point of view. What is more
useful from an economic point of view
should be the basis of the constitution of
zones. That was the idea behind Prof.
Coupland's scheme. So, he advocated
the scheme of zonal system, and I think
there is some sense in that. With that
view in mind I advocate the system of
zones also coming in between the
Centre and the federating States. In that
view of the matter I suggest that it
should be a four-tier system. It may be
argued that this system is expensive
and cumbersome. I agree, but in order
to see that democracy functions well, it
is necessary. Democracy in its very
essence is expensive and cumbersome.
It is not so simple as dictatorship or as
an authoritarian form
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of Government. Democracy means some kind
of cumbersomeness, some kind of' delay, some
kind of all that sort of things. They are inherent
in the very system of democracy. So, what I
would like to say is that these four things, these
four-tiers will meet all the points of view. Even
though they are cumbersome they are very
necessary for a successful functioning of
democracy. And in that view of the matter I
advocate this four-tier system and I request that
this may be considered by the Government.
This should not be thought of simply as an
academic matter. This should be examined in
all its various aspects. And I should think the
Government will agree with me that this type of
a Constitution is the best suited for  our
country.

Thank you.

SHRI G. A. APPAN (Tamil Nadu) : Mr.
Vice-Chairman, Mr. Jaipuria has put before us
a very good Resolution for our thought. The
Minister of Home Affairs has also pondered
over it and has expressed his opinion about it.
After having known the views expressed here 1
am constrained to believe that according to the
Constitution we are wedded to the formation
of linguistic States, no doubt. But the
draconian formation of these linguistic States
has brought down upon us various maladies,
as, for example, the Telangana agitation, the
north-south disturbances, the Hindi-Tamil
disturbances. It has brought forth numerous
types of troubles in the form of fourteen
national languages, and now some people are
asking for two or three more national lang-
uages. All these things have now come to the
forefront and are frightening us with national
disintegration in all its aspects. If national
integration is our aim what we should do is we
should ponder over the question and chalk out
a constructive policy and programme of work.
Everybody is bound by the formation of
iinguistic States. Of course, | have heard Mr.
Parthasarathy mentioning very pleasant things
about our Madras State where people from
four  languages  were  running the
administration in a very healthy way. But we
cannot expect that every contiguous unit will
have this type of cooperation which is so
conducive to national integration. In Mardras
there is a deep fraternal feeling between the
Hindus and the Muslims, between the
Tamilians and the Andhras. And people from
even northern States are there speaking
different languages. Therefore, there arc
certain economic benefits by dividing
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the whole country into five zones, econo
mically and administratively viable zones
We have so many disparities, regional
disparities, linguistic disparities, and what

not. We have so many disputes, boun
dary disputes, river-water disputes, and
things like that. And for the solution

of all these things, I feel that the proposal of
Mr. Jaipuria might be conducive and it is very
very necessary and it will certainly yield good
results. We are already disintegrated. Nobody
can deny the fact that unity is strength and too
many cooks spoil the broth. That is how we
have disintegrated ourselves nowadays into so
many States and Centrally administered terri-
tories. So, it has become a must that we
should seriously consider the proposal that is
before us. There are economic advantages in
having only a few Chief Secretaries, a few
Secretaries, a few Legislators, and a few
languages. So, what I would suggest is that
the division of India into linguistic States
should be done away with and a suitable
measure should be evolved to run the
administration with greater power 10 the
States. At the moment all the power is
concentrated in the hands of the Centre. For
everything most of the States depend upon the
Centre. They have to depend upon the Centre
for their revenues. The officers and employees
of the Central Government get more pay
while the officers and employees of the States
have to satisfy themselves with lesser pay.
There is thus a discrimination. Why? It is
because the power of distribution of the
various revenues is vested in the Centre.
Under these circumstances, I would suggest
that a committee of experts from both the
Houses of Parliament should go into the
whole question and suggest whether the
present set-up could continue as it exists or
whether it is better to adopt Mr. Jaipuria's pro-
posal. The whole thing should be decided on
scientific lines after eliciting public opinion.
Of course, fortunately or unfortunately we do
not have a provision for referendum or
initiative in our Constitution. However, I
would again suggest that an expert committee
of both the Houses of Parliament should be
constituted and asked to examine this
Resolution and see how far it is practicable
and beneficial to the nation and how far it is
worthwhile for national integration.

Thank you.
oft frdisern faeremma o (FEraer).
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AR ¥ TR o IR ¥ Ay gfam
A daE AF  FH BIE AW & | Y
9 7 Iafaar BT o9 grT § S99 aE
Fpnt Rodt SR AT
T3 YT H FTMT T FAE, T SO A
e IR g F fm ak & &
wnnﬁmﬁé,mm-mmﬁ@‘
AE-TF Ty A FET A mon g
g9 w3 A wrE & R owmA A e |
T famy & qgs ATl g |
TR fEm e moamr & wger g |
T St § o 7 foyd guwr areEiz kA ar
T I FEwr g o Ry ar
e o S gt _w AT & Ay feer
IR AR W R I AL g
& T A 9w 2 T W |
YW AT F AT GATL FB T2 q€ANR |

[RUY\ SABfH]
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AW TR AIIN AT R E |
G oF W 9EW § O 99 a0 F
T W W Afar I ) TTF
X F QAT ARR Y § AT A F
QTITA qHEA ¥ AT ¥ IS FAL HIGATRL
Wiawaen § | miwm fiwam
TR FAT g fF S A ¥ AW
THER 1956 7 1§ WINTT T4
a7 T IGN IB FEAT @ N §, T9
afem i T E, IO IARE W Z
w fag g S & gurd 2o A W
AN OX AME AT AN &) 1956 H Wq
IF AT 3w WATTAT ATETC 9T AT AT IAH

| O TR F FITF A=A A AL )
| wer v G wdw g fre g

4§ waTay A AT 1 WUST Wy
AR ¥ T foF A dwEe F09
FOF 20 AT EFIT FAN 9T A-ATS
wMmEdzr g ™ g @Ay
T YW swEm I§C g 1T I
TITA AT AT 39 AT & STHA ATATE |
19567 9T g w@EwIFaq ¥
TE 93 & aqwg dY FTER T
fa% Twlew N S1% MU, 97T & w0 A0
FHF FAeHT fage T W FT FY
TE WTET | FET F AWST WIE A=
FR X TFT IV Z, oA TAF qAA H
TR FOE & T AgEE whEIr
Afafa ¥ IEEEET AR F am 2
W A RATE | TR, AT,
YT, d agd G g & SR
FWT SF F AW qA F & TE AT
FOW F IT IIW H agaw § wfE
TR F AW I T A & 9T 57
adr amA F&fE 37 wdr e 5
wqrgedt  fardy i wew R 7 e
TATE | TG F AT A 5H AE FT AT
T AT & §TOT AW F ATAN T
A Y AT FT AT § 7@ o e |

¥T RE WAT T AATT L | AT A
are ft A AT wIaT f9 A, 9y
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WIS F TR F Al arfeqt § § f s sy fr s av &
st e fafrest @ gE R | 0% [wem R fe AR T TR A e
AN STAAH T W AT T AIA § IAY | Aviv w9 B0 GI AL G AT AHL
FOX T e G2 AR+ 5w P | wrd RS AT e I A 3R
ATIRAY TR A T TAIAT T AE R | ey Ay oepd F1owfE o g W
AL YAHI I T ¥ IH AW I | qowEd FY wgfa w5 S ORI | g

Tewr arfza

¥ e & fah wgen Ffw qw A o
T AT ALH TGE | AL AW T qFA
w1 faiw v & fag  swst W w5
IS ¥T R At AW 7 fer 2 awnn
& g + AT g qTATT ST A
WA 1O e Y | el
A Tezaret aw fn g wfEw
T3 E T ag g @ wE amtaw
g & W9 wg g 4% 4% fAfes
fo 3y argarm et g 3 o soit R Y
FEAE | I gEr Am wofy e A
TE AT | AL AN AW AT ST A
T A SN A 2N T RW A
TEN T qH

WaE d WA A § @Yo
AT o7 ¥ QR T@ w7 AT A T
Far g

T agrd 6 e A s
WiE alkag  verEEATE w9 3e i X
MR EER WA W wEe
g FEAR g R AR X AW |
wHu ATt s mad s
wor gra ¥ A few F1 FEr aE & S
we | mimmar ggfofiar ¥
™y 9T fqE F3AT ;i |

T OEERY ¥ TEr 9X amad #oAr
wai g, gfedt =z & & ==t gl
s oty wamfas oot ¥ qEER AT
ol 21 o A=t d o & o g
T OART AENE ) WAT § AT #9eT
Fgm WM o X 97 & A game
oY dmrow o Syt ¥ fmoar
o ¥ fegfa 2 sy T AR T @R
W FAT gH AT AR Rl 9T AU R
M R AT AT R AW AT T F O
faure oy g1 ary v faaw ws e &y wm

) crRreras e, A STl s or dw T, @Y oAt S At A

wafon & & wee vy a fFmd graw
A WEW F qOOTiAE AERE1 AT eaw}
T fFa g fr o A AW Y 5@ 9w
9T AT g fawR ®% | 6w AW
ot SRt Stfe & 77 % e
femm | aaifs @g #=Te @ wEW e 3
T8 g g I Fr dwrAE 2 &
AN § ATEIEER AT E |

# o fer =0t Fgfear ot § g srged
FFNF = FwEn A W &
fm, e fo gm0 IR "
femd wy 3 wmEe F g @
f& 3w Nt qrx wont ¥ =z fean Wy

AT |

qfFamaz & 9@ A4 fEaAr gei
IFAT I W AT W F L g fam Wi
A S, IR IS T A i A,
# 3T FEw AT 2 T osw aww R
AET AT AASA &7 BISY, W {99 fTA
F ool F0 1 T AT TR T A
fam g, =l @i ofz 77 9 form
Bar TR AT AW AT A gEw 7
HAFq, 9T gE S § W gH F oA
ST AW R I R framEa N
A T WR | T AAMEAR B A
UM 1 AT AW FT QTS AT R i

d A fE ¥ om. A9 A gy @ A A S fefarm £ oak
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[+t Trsmiwran]

TN T s gfe AgE and Y ?
T T T NG J AR F J79 AR
TR ¥ A fre w1 g JwEar
T UF FY A 7 FT ATEH SAW AN
AT Ht WeF WARNATE, T ATTHI o9 &7
mifgariedy 12 qHmAT &, W et
¥R B TG NG qEATE |

we 3% gt g€ o W g W
I # =7 WEarT A Fr 3w | 99
Y A FHE Aamfae §, w7 amae
g W Y Higs T W AEE A ahe
g AT V2T &, S § IAC BT § AFT
¢, e qEeT R E, qW I @A E
Fagrey W Eftaimfr

| WgA @ dlam (SOT RW)
ATTEY HIged )

st ySATaTet ¢ gHTd §iEaT ¥ 9
T TH HATIHS AGIZET H | AT ST Fp
oy A F 93, ew R gET W O
AT FIeF YAS T AERTE )
T H ¥eygud FAfvaRawfa ¥
YT § HF EAT & DI {91 GANIHAT
DAFNE, WAITEAS I TTE
37T @RI B HAT FTATE AY T FA4T,
FG  IEE GEC BT ATHY g9,
v 54, sTo #ifgyr a4, A ofraT &
¥ TF T Y, A=, Ard afg Ay
farr Ay 71 s, A AEr IR
e £ fF 9T e & 912 f9 S A
gt ¥ & o g F7 5 oAy afew
=01 A1 i guet oF i faed & Fema
T oAFAT & FET A & FEy fawr @
FAT AT AT AT AT H1 {HET AETTT T
x g @fF framdl 3T 39 )

AT T awy feafr 2 fare-wraT &)
FHUE facTa wEt gwam W
Fea & 6 AW F A0 FY FFT FA A
AT FU 1 T TERE W wfEs

[RAJYA SAfIHA]
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SAFEGT F FTC AP o qTE &Y, Feg & O
Fa9 faeor wae TR A, g WA A
FAT-UH F q9F @A &Y, w1
W AT 372 &1 |GTHT, U7 Y qFE,
e N g A AE AN W
Y IF AT qTAY 9% @ O9g-gen AT
g9t &1 a1 famr g A gard 3w S
WO A E AV ATE AN qRar g
R A eF TR A S AN | R TIT
AT 7 AT W HT qTA1L &Y A0GT &t
fre o faeey st fooe e Wl &
faawmew 1+ for fomm g @& ?
aF AET F TR T AT T AGAT,
AU, 29 gAT 7 ST ST A9 BH
A gy + wrd SRrom A 39 W e
FO, NTFE ) I FT AGAT 7
A AT & 1 T edza fenaasand
2 oA IR TEm A g9 fad A
T ST A TN ACTAT F1 AT T FT
AT FETAEE, W FG TAAN AR HICU
& FemAr &1 W F @y faar fgar
T WX 97 F7 Am 5 R oF amn
oEeT g | OF  SfeaRe oueE
g, Sfequs ot FT O=T ENU |
afge= 1 1958 Hfeawrvmm o fem
azr O w9 Fen Afe e
FUA ¥ 99 97 g2 faar Iwsr oy A
@ 7 auTm &7 fEar ) gwream
W AHT ¥ oF AW § I gATEw
100 FOT W90 A7 FF AN JIOFET F
A9 ¥ WEr AfEgw A IHEY FEA &
AT 7 T AW T TR TR R ara v
Ay far o 6 fi Y aEa u
fgear FeeT & AP & faemT agn ar
a% 7Er faer, T 27 3% 9T amag
§oaT T HIT YN IH fAwOw €9 £Y
I W FF TF F AW AHIL g I
Fg4 W fF a9 I Ao F, AW
FAP BIZ FIT 1 g wag? 96l ww
e, gy A =t & amEee st oy aw
g faumr 2@ a7 & o o Agr @
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@ ~T 4 FRAAT £ Fr gmw &Y o
afgr—f% a@re 1w Wl F fr g
NATH THA 3 fade are @ £ A
fasig Trav 3wt TR we-aw wiwwr
2wz d, gw ITHY do wPwA ¥ R F
fom a1 fagmer g, sPER
forgr  grreell Sl Fr ¥ oW AW B
KTHF | 9 A 997 AT g 2 Straddy
qUL AT ST ST FT JIRAT T
#iw faar s #9ifw <Steswr wer &
fagrea & &Y wia ToFre §hfr 78 foggr A1
HFAT B TATGN, JT7 FEEIT IFE €
AT B FAQH, [ AR HIH
&7 A fgwr ¥ fag  ordt &1 gasmw
FITT, ATR FTHIT AT TN TR FAT |
e w w3 fae §F @R F1 A
T AEFIT F1, Ar4rE fFAT TG T,
drard s qTHT o =9 A7 A
gYEIT F1 f73a 7w wrfge ) ag soanay
#NT L T STT AT ATATIAT H HATH
T A 1 A e KT AT g
FRAIgwFE OFTE fw qrOrOIRE uw d
Frag qIEF oF g, WL A1w 3G 3 § (F
wrag qEt I oy g & fwen
eI { D

ferm @9 gar &= Ay (sve d@Yo Fo
Ao Ao IM@): WX qLATT 9T AT AT
®E?

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) . This is not his Resolution. This

Resolution dose not relate to his Ministry.
This relates to the Ministry of Home Affairs.

sft qwATORw o fem FT fawrT A
sqidY &1 arre fareyy fawrn &Y A€ & Ay
Fgr AT-fawm §, Fro3Awr fawm &
foen w1 aras qfg 2 g & fagr ol
fadex oAt wea £ fe go gt farar §
Frm  aiEEy ardf By e 9w
ar Y f& e 9l w1 gara 7 gAw
3, ausT ghiw g, T Ffaqw gfm g
a3t wid) T FIT A AT
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THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : This is irrelevant to the
discussion.

sit TroToww (Aftam, g & weafiad
3, faoge wiwfins &) = wwfrs, gay
U ¥ F@q 1 aw agw fafawr
wifgar g7 g FNTAFTRA E )8R
fazd) fadl, =wdt gfr o), wum
g4t $ faa 31 gaw A far g
1A A frarfermT w1 ot a7 faar 37 a1
T3 A A 79 AOF 7€ 07y v qre = F
Fy &tz 72F &y, T AT9H A 4L A,
gwlen s aed & o zim f3 um
faft #r 87 TN &Y o 197 A9 F
g7a awdre wfce fa fafc 51 @z %)
gt ¥ 1 Faw &1 g@w A& Al
FifEe, o2 ¥ gorE A 1 MWifE A
iR ot gud gfafgr &1 s e
% AW 1 0F a7 frefamorr w7 999
3 T s gw Wy @ fF g
AHTAT FT FAAT T2 BV &1 BRI A1 [
g W 9um A0 w7 Avd) & fE ae
gw TR €1 f% FFara 1 AwAT g gr
At AT 6T 3T

THE VICE-CHAIRMAN (SHRI AKBAR

ALI KHAN) : Nobody is-saying this, neither
the President nor the Prime Minister.

St OAATCRAN : T TFAW @ TR
gt fet ware @ st offe cafem &Y
cqaAr 71 fonar gy S TE 9T AT
AT AT fAIITAET AFAET )

dto #Hte o WTTo Hto TIA : ¥IT AT
gear ?

#ff TRAATIIAOr ;T A TR ) AW
fryzT & fE o Agfoar ot 3 w&am@ £
At g ¥ T Igrn WA 1 q dgfaar |
oF 91 FZAT NFA1E (7 ww gam afnfq
T, e { o mag B v R A
aF FHAT AT | AT T AFTIA R
am % v fg fa0e) At FR R



4247 Resolution re division

[t TR ]
IR qFTaAT 3 frqr sra, 390 o017
aret wafa &1 gewar $8 fear am,
A FAAT AT JZ FHINT 7 JIAT FY
U g 8 MI-qRaOT F7d Fo+lr AL
21 =NwA, @ IR, A AAAAT
g f® 72 wmar A FEEEER AT =
JT7 A9 ® A7 #T T aifgr ar.
3¢ wEAT oY JAFET AT A1 ®Y AR
AT ¥ T w0 AR A1, W R
aree § F g R wyfard
A AT ) T AN A FF T ;IR
W R aTg & A1 IZIge A A A
TEI AR TF FE @ L AT ZAT R
Aa qmT g 0 FTE A A2
fFg ATg ¥ Tro W wAYZT wifgmr
a7 o, frr 322 8 ;o WA T/
axdt &t a7 wfr, B g § i ey
FIAF FT A A1 AE [T TEW A I
ZATE ) AT HAN T EEG A FT
TwET R ovEr | dEmEm st ;@
qara & fag s v g 1 W F gEE
A@AUIRT AL IR I IFER
oY mwem Ger g€ &, o @A JovAT B,
M AT IAT RN R TWA A AT A
T FWHIF | F AR 5 AN A A0ET ST
qeaqd T g wedr &1 Ay fraiw
AT & I X IeAT TEAT N AT-AET
F & fae dgafig) daemg e
faa Tredr & Y feafs & 3% v @A,
I IF B 94 I H YN AT WHA
2 FT, 94K AT A T & AW HT
qRaA@ { AT & | ATT AAH F AT IF
AT FX AT &, W AT T
w29 F w5 @Yw fasm fv Fammr
AT S0 e oAy g, T AT
qA T Y, A F sz @, far a3
A NG & AT A A vt o grd At
Mg ) I 2 FTF AT, Ay aAik
fog @ faare ot srr i da v ae d
JIF INHR I Fg | TZ T JEA

[RAJYA SABHA]
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FIFATE & 1 AT [EEW FT QAEM
FTATE AT FE ADFT qA F A8 FU
AR ™ F as w3gfz @ wg-feafo w1
FITTH FIE gU, WA faeenme 39 gQ
05 w9 AR & FHFICFS |

SHRI SITARAM JPURIA Mr. Vice-
Chairman, Sir, I am extremely grate ful to the
hon. Members of this august House for the
great interest they have taken in this debate All
have agreed that fissiparous and separatist
tendencies are rampant in the country and the
economic, social and political structure of the
country is being disturbed in a manner which
has been causing concern. The hon. Minister of
State Mr Shukla replied to the debate He might
have had cogent reasons to put forward those
arguments but I am quite sure that had he been
present here on the last occasion when this
Resolution was discussed and today his reply
would have been absolutely diff-rent I feel in
the light of the discussion that has been held
here it can be said without any fear of
contradiction that everyone here agrees that
there is necessity to re-think, to readjust and to
re-organise the structure of our country and if
necessary the Constitution could be suitably
changed. There are some who think that the
forming of fiv e Zones is net a solution of the
problem while among those who do not agree
on this step a few differ on the details Their
main argument has been that if very large
States are created the result would be that
difficulty would be felt by the people Because
of the great distance to the capital they will iot
be able to participate in the governance of the
country which some friends here feel may not
be right democratically, politically o othi --
wise 1 would like to remind my friends here
that hardly a day passes in any State when there
is not one election or the other in some part or
other of the States The people have got their
rights but unfortunately those rights are
misused and in bpite of the smallncs of the
different States the people do not yet have that
feeling of satisfaction \11 the Members who
have spoken fron all the parties and from
almost all the States have said in their speeches
that they have one region or other which is
neglected by the ruling party m those States
What does that point to'

The hon Minister said that it will be
politically very unwise, that five or six
languages in one particular region might create
chaotic conditions 1 would venture
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to ask in all humility the hon. Minister : is
there less chaos in the country today? Does not
the entire population of the country realise that
the country is passing through chaotic
conditions? What steps have been taken, what
steps are being taken and what is being
thought of to ensure that these chaotic
conditions may cease to exist so that we may
live in peace and harmony? Linguistic States
have been justified by the Minister and few
speakers. Language of course is called the
mother-tongue in all places. When a student
was asked as to why it is called mother-tongue
his very simple and innocent reply was that it
is because the mother is privileged to use it
more than the father and that is why it is called
the mother-tongue. Sir, I would most humbly
suggest that the time has come when we have
to think over it. Whether there are five zones
or whether there are fifty zones, the time for
re-adjustment has come and if readjustment is
not done the result will be violence, arson,
looting, uncertainty of life and property of the
citizens. We already have such things and they
will be repeated in many States. The Govern-
ment as usual will first say, no and when
violence comes down on their head they will
accept justifying it for one reason or the other,
and the people will get the feeling that
probably violence and shouting of slogans is
the only way of achieving their purpose. I say
the country is one and the country's oneness
must be retained. When I move this Resolution
I think this will be the best way of doing it. If
the country is divided into five zones the
financial and administrative matters will
become the responsibility of the zones. Of
course in the matter of defence the Centre will
be there. The zones being economically and
administratively viable there is no reason why
administrative and economic considerations
should not be supreme in their mind for the
governing of the zones. Now. it has been said
that there will be five or six languages in every
zone. Even now is there any place where you
have not got more than one or two languages?
In North Bihar for instance you know
Bhojpuri is very prominent and there is a
demand that Bhojpuri language should be
recognised. Similarly there is the Rajasthani
language. There are so many languages in the
country which are still to be recognised. If we
keep the idea that every State or every region
should have a language of its own, then I am
afraid the country might have to be divided not
into 15 or 16 States but into hundreds of
zones. | would therefore humbly request that
the hon. Minister
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should consider this matter very coolly and see
if this will not be in the larger interests of the
country. Sometime or other the problem will
have to be faced and it would be better if once
and for all some principle is evolved and on
the basis of that principle the administration of
the country is carried on. I therefore suggest
that a high-power Commission be appointed
for this purpose. When I am suggesting this I
am keeping in view the fact that it has been
recognised in all  quarters—including
Government spokesmen at many places—that
lawlessness, violence, agitations against
regional imbalances and all kinds of political
difficulties and problems confront the country
today and there is disintegration of the country
at various levels. To keep a closed mind and
say that what they are doing is right, what they
are not doing is wrong and that is why they are
not doing it and what they are doing is in
public interest is not a correct approach. It is in
this context,. Mr. Vice-Chairman, I feel it is
necessary that a high-power Commission
should be appointed. That Commission should
be a very very small Commission and should
not consist of more than three persons. The
Chairman of that Commission should be one of
the ex-Chief Justices of the Supreme Court,
one member should be an eminent economist-
cam-administrator of unblemished character
and the other a leader of no party but of
national status but these three should not be
people with any linguistic bias. If such a Com-
mission is appointed and if that Commission is
requested to record public opinion all over the
country by visiting all the States injthe country
and meeting administrators, educationists,
political leaders, economists and other people,
if they go into the financial structure of the
different States to see what exactly the
financial conditions of those States are what
they can do and what they cannot, where it
needs to be further strengthened and where
they have got to be curtailed, whether there is
regional economic viability or not, if all these
things are gone into by that particular
Commission and the report of the Commission
is placed before Parliament within the next six
or eight months, we shall be able to discuss
more objectively the pros and cons of this
particular Resolution as to whether the country
should be divided into five or six zones or the
country should be divided into more zones or
less. I think then we shall have a more
objective picture before us which will enable
us to go deeper into the matter and come to
certain conclusions as to what will be in the
larger interests
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[ Shri Sitaram Jaipuria ] of the country. If
the hon.  Minister i’ prepared to consider
and give serious thought to this matter.

SHRI VIDYA CHARAN SHUKLA
Withdraw your Resolution. Having raised
these points and having raised this debate it
would be in the fitness of things that you
withdraw your Resolution and then the
“country at large can consider your argu-
ments and come to a consensus.

SHRI SITARAM JAIPURIA : If the
lion. Minister will give an assurance that he
will appoint a Commission, I will be glad to
withdraw my Resolution.

SHRI VIDYA CHARAN SHUKLA ‘I
will not be in a position to give any assu-
rance of any kind.

SHRI SITARAM JAIPURIA : As the hon.
Minister has said, the country will look into
it, but the country acts through the
Government. If the country acts by itself, a
situation will develop as it has developed in
certain places and I think it will be very
difficult to run the Government of the
country. My suggestion is a very innocent
one whereby the entire country will be given
an opportunity. I can assure you that before
this Resolution was moved, I got hundreds of
letters and telegrams from different places
and most of them agree that in the situation
as it is prevailing today reorganisation of the
States is necessary. I would, therefore, again
request the hon. Minister that if he mcannot
give an assurance on the floor of the House,
at least to give very serious consideration to
this matter. In our country the Government is
accustomed to saying ""No' first to
everything. When they think it over again
they come round and accept the proposal. I
am quite certain that if the Minister does not
agree today, tomorrow or the day after, a day
will come when he will have to reconsider
the whole thing and come to some
agreement.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : There are two amendments.

The question is :

i. "That in lines 4-6 of the Resolution,
for the words 'for purposes of adminis-
tration, India should be divided into five
economically and administratively yiable
zones, the words 'early steps should i

[RAJYA SABHA]
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be taken to establish a unitary form of
Government in India' be substituted".

The motion was negatived.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : The question is :

2. That in line 5 of the Resolution, for the
words 'five', the word 'such' be substituted ;
and at the end of the Resolution, the words
'‘as will command public Support' be
inserted".

The motion was negatived.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : As regards the original
Resolution, do you press it, Mr. Jaipuria ?

S TWAREY 37 oE O 5% O
ZX FHIAT AT |

st farm Agfear : o &1 oaw
wEa!

et 31g etk 7o @A (Taa) - A
FLILE

ol AT : WY, 7 dgfor |
# fR¥7T 3% f& A H Jor §9
frqe sl sHEM I FsH IOg T F )

st warar dgfear : 7 T A
¥ oI g s MargAEagi ward §
T 9T AIANE faaiT s 9w fad
FATR TRET FOH T A T AT
T s fragr s A A0TE

FraAead (S AwEe aF w@): @Y
A fggrFT @ !

SHRI SITARAM JAIPURIA : Sir, beg leave
to withdraw my Resolution.

The Resolution was by leave withdrawn.



